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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED WITHDRAWAL OF TRADING
LICENCES OF THE PEOPLE OF INDIAN
DESCENT IN AFRICAN COUNTRIES

MR. CHAIRMAN : Without reflec-
tion against any party or any leader
of the different affiliations certainly not
any reflection towards the Swatantra
party, I would like to make an appeal
to Members in connection with Calling
Attention matters that they should ask
about clarifications of matters rather
than make speeches. There is a tenden-
cy to make speeches instead of asking
for clarifications. 1 would beg of hon.
Members, I would appeal to Members
of all the sections of the House to
remember this fact and try to remember
this always when they get up and not
lose themselves by making speechees.
This is for leaders, Members and every-
one including myself, Mr. Patel.

SHRI DAHYABHAI V. PATEL
(Gujarat) : Sir, I rise to call the atten-
tion of the Minister of External Affairs
to the report that people of Indian
descent, traditional shopkeepers in many
parts of Africa, are being stripped of
their trading licences and asked to hand
over their business to Africans and
thereby forced to quit Africa.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
Sir, as the House is aware, some coun-
tries in East Africa are trying to ensure
that their nationals play an increasing
part in the control and development of
their economy. With this objective in
view, these countries are taking legisla-
tive and other measures to restrict the
role of aliens in commercial and indus-
trial activities. This question has been
discussed on the floor of this House in
the past also.

According to our information, about
3,000 British passport holders of Indian
origin in Kenya will be affected in the
first half of 1969 by the restrictions
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on renewal of trade
foreigners.  Further, according to
information received by the  Gov-
ernment, about 700 licence holders
of the same category arc likely
to be affected by similar measures adopt-
ed by the Government of Zambia recent-
ly. The Government of Uganda is also
reported to be contemplating some
steps for giving preference to their own
nationals in the issue of trade licences
and certain categories of jobs. The
number of persons who are likely to

licences to

be affected by these measures is not
known. With a few exceptions, the
persons likely to be affected by these

measures are holders of British pass-
ports,

As the House is aware, in the case of
Kenya an arrangement was entered into
with the Government of United King-
dom on July 27, 1968 under which that
Government has agreed to give endorse-
ments on the British passports of persons
of Indian origin ensuring them the right
of entry into thé UK. The Govern-
ment of India on their part agreed to
provide visas to such persons who are
compelled to leave Kenya and who
desire to come to India for permanent
settlement,

As has been made clear on earlier
occasions, we feel that the people of
Indian origin settled overseas who hold
British passports are primarily the res-
ponsibility of the Government of the
United Kingdom. We have always im-
pressed this upon the U.K. Government,
The Government of India on their part
have been giving and will continue to
give, on humanitarian and compassionate
considerations, such facilities as are
possible to persons who are compelled
to leave the countries of their domicile.

SHRI DAHYABHAI V. PATEL:
Is the Government aware that recently
the Government of Zanzibar has asked
the people of Indian origin, even though
they have taken Zanzibar citizenship, to
hand over all the title deeds of their
properties to the Government before
28th of this month and whether this
does not mean practically confiscation of
their properties ? We have heard the
reiteration of the Government’s stand

imposed by the Government of Kenya jon this matter repeatedly in this House
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and repeatedly we have told the Govern-
ment that they have given bad advice
to the people. that the Government
of India has failed to protect the people
of Indian origin and that they are in
this predicament because of the bad
advice given by the Government of India
and what does the Government think
of doing now and whether this matter
was raised by the Prime Minister at the
recent Commonwealth Prime Ministers’
Conference ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
The hon. Member is aware that we have
had a number of occasions to dis-
cuss this matter and we shall have an
opportunity to discuss this. It is diffi-
cult to go into a complicated matter like
this in reply to a question but so far
as the Government of India is concern-
ed, their position has been made very
clear., The people of Indian origin are
people who have been living in the
foreign countries where they have had

property, and where they  have
becn working. The choice  was
clear to them whether they would
wish to continue to live there.

If they wished to continue to live there,
then they will be citizens of those coun-
tries or as aliens or perhaps they would
wish to come to India. About those who
wish to come to India, I do not recollect
our having placed any restrictions on the
coming back of Indians there. So far
as those who were to live in those
countries are concerned, the option was
clear, whether they would wish to adopt
the nationality of that country or whether
they would live as aliens, Of course it
has been our advice to them that if they
wished to live in a particular country,
they must be willing to take their due
place as citizens of that country and as
such if they acquired the citizenship of
the country, they would have a direct
stake in the country but it is a matter
for each individual to judge and decide
what he would wish to do. About those
who are citizens of the country, I feel
it would be quite wrong of us to
interfere in the internal affairs of a
country by taking any special interest
beyond what may be necessary on
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human grounds which has been men-
tioned because it will then create compli-
cations and we shall be held responsible
for discrimination. They will be dis-
criminated for looking beyond their
borders for any protection. So far as
those who are Indian citizens are con-
cerned, we naturally try to protect their
interests recognising the fact that each
country has a right, when its own deve-
lopment has been held back by colonial-
ism, to have an accelerated basis of
development and to show special interest
to the development of its own nationals.
We have done so in our country, we
have also tried to Indianise and given
more facilities for the development of
our industries and what we have done
in this country is naturally something
which we are not in any way regretful
about. So far as thg people who hold
British passports are concerned, we have
been impressing on the British Govern-
ment—abecause there is a danger of their
large-scale uprooting—that the British
should take the responsibility for its
own nationals and try to act in their
interests and this again is on humanj-
tarian grounds,

SHRI S. S. MARISWAMY (Tamil
Nadu) : 1T would like to know from the
Minister whether the representatives of
Indians in England and also the Immi-
grants’ Committee in London met our
Prime Minister recently during her visit
to the Commonwealth Conference ? Did
they place before her any specific
suggestions and whether the suggestions
have been forwarded to the Ministry for
examination ? I would like specific
answers from the Minister.

SHRI DINESH SINGH : I am afraid
I cannot offhand answer this. I am
sure the Prime Minister met some people
of Indian origin and also Indian citizens
in the UK. but what representations
they have submitted is not readily avail-
able with me here,

SHRI S. S. MARISWAMY : I can
help the Minister because there is an
important point in this. Some time
before, one of the British Ministers, 1
believe it was the British Foreign Minis-
ter, had made @ statement in the House
of Commons which has been published
in the Hansard, that if Indian citizens
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are thrown out from any country, if
they are being sent out from the original
country and if they go to some other
country and they are expelled, then the
British Government would not stand in
their way to come to Britain.

So the Indian representatives who met
our Prime Minister suggested to her that
they must be taken to India and after-
wards expelled from there so that they
can come back to England based on
the assurance of the Foreign Minister.
That was a specific suggestion given to
our Prime Minister. I wonder whether
that suggestion has been forwarded to
us, to wur Government, for examination.

SHRI DINESH SINGH : I am afraid
the hon. Member has mixed two issues.
This does not concern the Indian citizens
as such; for the Indian citizens their
home is India and they are always free
to come here,

SHRI S. S. MARISWAMY: I am
talking about the Indians who are hoid-
ing British citizenship.

SHRT ARJUN ARORA (Uttar Pra-
desh) : Then they are British citizens.

SHRI DINESH SINGH : Therefore
we should not tend to confuse these
issues because this is where the whole
complication arises, when we tend
to confuse the issues about nationali-
ty and originn Now so far as
the agreement, so-called agreement, my
friend has been  talking  about,
is concerned—he says that there
has been an assurance given by the
British Government—to people in Kenya
who wish to come to India we have
said that we shall give them visas to
come here provided Britain also gives
an assurance that there will be no
restriction on their going back to the
UK., because they are holding UK.
passports, and we do not want that
there should be discrimination against
people of Indian origin and that they
should be forced to come here when
they hold foreign nationality. Jt was
on that ground that this does not concern
Indian citizens as such.
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SHRI LOKANATH MISRA (Orissa) :
We are glad that the present Govern-
ment of India has still some humaanitarian
attitude towards certain things left vyet,
and it is because of that, as the External
Affairs Minister said, they have allowed
people of Indian origin holding British
passports to come to India. It is no
fault of theirs because they wanted to
relieve the population pressure in India
and therefore they went abroad to earn
something. That way they relieved the
Government of India of the population
pressure and the Government of India
must be thankful to them. Now, Sir,
the question is that having conceded that
they have a humanitarian attitude
towards them and they allow them to
come, and they having lost all their
immovable property because of the order
of the Zanzibar Government to surrender
everything that they had in the immo-
vable property that they had, now, what-
ever movable property they wanted to
bring in, they are prepared to pay the
customs on it, but I am told that the
Government of India is making it a
condition that whatever they bring in
here from those countries must be
surrendered to the State Trading Cor-
poration here—another surrender, it is
a surrender there and a surrender here.
Is it a fact that they have been asked
to surrender every movable property
even after paying the customs duty on
it, to give it to the State Trading Corpo-
ration and get some compensation for
it? Is that so? And if that is so,
can anything be done to remedy lhis
particular predicament of theirs? And
number two, may I know whether it
is a fact that two of these representa-
tives wanted to meet Mr. B. R, Bhagat
in company with a Member of Parlia-
ment, a Member of this House, and that
Mr. Bhagat said that he had no time
to meet even Members of Parliament in
this connection ?

SHRI DINESH SINGH : Sir, so far
as the earlier question is concerned, I
ask the hon. Member to give some
thought to it himself and say whether
any Government—and certainly not this
Government—would ask a person com-
@ng back to India to hand over all his
immovable property, his clothes and
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everything. Now can anybody be expect-
ed to hand over all his movalle pro-
perty to the ST.C.? Now the whole
question has been that some people
coming over to India brought their
stock-intrade; they brought certain goods
which they wished to sell here; they
brought some machinery, and there, so
far as I recollect, some criteria were
laid down. If it was a machine that
they were going to use here directly
for their business, that was permitted. If
it was a stock that they could easily
dispose of and it was in conunection
with their trade, that was allowed. But
some of them brought over large stocks
including certain items which were of
a sensitive nature and which if sold
would fetch them high profits, and
therefore we said that those items which
would give undue profits should be
sold in this country through the State
Trading Corporation and they should
get reasonable remuneration for them,
And that was arranged.

SHRI M. K. MOHTA (Rajasthan) :
May I ask the hon. Minister whether
a study has been made by the Govern-
ment of the steps taken by the British
Government in respect of the holders
of British passports who were white
men apart from the holders of British
passports who were of Indian origin ?
It has been reported in the press that
the British Government has made an
offer to the whites that if there were
any immovable property left behind by
such persons, against such immovable
property they would be compensated
in England. Are the Government of
India thinking of taking any such steps
in respect of people of Indian origin
in India because, even though they
may be holders of British passports,
they do have some affinity with us,
and whether it is on humanitarian
grounds or any other grounds, it is
our duty to help such people.

SHRI DINESH SINGH: And that
is what I said, Sir, that on humanita-
rian grounds we were helping them.
So far as paying compensation and
other things is concerned, that is a
slightly different matter, because that
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will involve certain payments and it
will also set in motion certain trends
which may create more difficulty for
those who are already there and are
trying even in somewhat difficult condi-
tions to continue to say and make a
living there. But we have on a num-
ber of occasions informed the House
of the measures that we have taken to
give assistance to those people who
have come to India and I think, by
and large, those people who came to
India have been able to find some
rehabilitation,

SHRI G. RAMACHANDRAN:
(Nominated) : Sir, while I must cou-
gratulate the new Foreign Minister on
the clarity with which he has given
the elucidations, there is one matter
on which I would like to put a ques-
tion to him again. This matter in
Africa is not going to end where it
is today., More and more countries
which become independent, zealous of
their own internal interests will push
out our people. Now is it possible at
some proper time for the Ministry of
External Affairs to convene a con-
ference in Africa where this question
can be discussed and a general policy
laid down, so that once it is laid
down we know where we stand ?

SHRI DINESH SINGH : There is
the whole point in this question; the
hon. Member mentioned ‘our people’.
Are we willing to accept the respon-
sibility for all people of Indian origin
settled all over the world ?

SHRI G, RAMACHANDRAN : No.

SHRI DINESH SINGH : And if we
are willing to accept that, we can
convene any conference anywhere.
But the question in all these con-
ferences and other tends to create an
impression that we are going to do
something. It raises false hopes. It
makes their own absorption and work-
ing there difficult, and I would beg of
the hon. Members to give some thought
also on humanitarian grounds whether
it would be desirable to disturb a
pattern that is being set there,
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SHRI A. G. KULKARNI (I\_daha~
rashtra) : Sir, as has been rightly

pointed out by the External Affairs
Minister, with the mew countries which
have become free national tendencies
are developing and naturally, one day
or other, in the case of our countrymen
who have scttled abroad, the question
of rehabilitation will come. But in
this connection 1 want only to plead
for them and make some suggestions
for their benefit. on which I would
Jike to know the views of the Gov-
ernment. Apart from rehabilitating
and helping our nationals coming from
abroad—that we will do; they are our
own brothers—the other point is that
in the case of those who have settled
abroad, they must be educated how
to absorb themselves mentally in the
newly rising freg countries. There is
the difficulty. From what 1 learn
from certain persons residing in Africa,
in Kenya, in Zanzibar, there the
Africans have a feeling that Indians are
not behaving properly towards them.
That is why may I know whether the

External Affairs Ministry has got any
programme with them whereby our
countrymen who are residing there

would be properly educated to respect
the new freedom achieved by those
Africans and mix with them on equal
footing and take them into confidence
in their usual and routine behaviour
and in commercial transactions ?

N

SHRI DINESH SINGH: I takc it
that the hon. Member is referring to
Indian citizens abroad. So far as the
question of Indian citizens is concern-
ed, they are aware of our policy and
also of our desire to respect the newly
won freedom of the African countries,
and it is their desire to develop their
countries rapidly. And we have on a
number of occasions tried to bring to
their notice that they must be willing
partners and live in friendship there
and not attempt to exercise any rights,
which may give an impression of
domination, and our Missions in those
countries take particular interest to
keep in touch with our citizens and
others and give them advice as and
when ihey seek i,

L3SRS(P)/69—4
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SHRI GODEY MURAHARI (Uttar
Pradesh) : I would like to know
whether the Government has consider-
ed the possibility of this kind of situa-
tion arsing in countrics other than
Africa also because persons of Indian
origin are all over the world right from
Hong Kong to Gibraltar. I would also
like to know whether the Government
raised this question at the recent Com-
monwealth Prime Ministers’ Conference
and sought from Britain some kind of
an assurance with regard to such pro-
blems if and when they arose because
apart from the fact that they are
of 1Indian origin, ultimately these
people do look up to India for
support in their predicament. There-
fore I would like to know from the
Government what they would do in
case some of these people like to take
Indian citizenship and return to India
as Indian citizens and whether the
Government would encourage them to
come back because that would also
mean some kind of foreign exchange
accruing to India.

SHRI DINESH SINGH: So far as
Indian citizenship is concerned, that is
governed by law and those who are
entitled to claim Indian citizenship can
do so. We place no restrictions on
that. So far as the question of en-
couragement is concerned, would the
hon. Member honestly consider it
desirable for us to give encouragement
to people who have settled in foreign
countries, who have made a living and
who have got adjusted to a certain pat-
tern that we must consciously make an
effort to bring them back to our coun-
try? I think it is this kind of state-
ment that creates quite a lot of problems
for those people in those countries. I
think what is essential is for us to ac-
cept that many years ago a number of
our people very close to us, even today,
emotionally went out of the country to
make new livings abroad. They have
made a living there and if many of
them have now to readjust themselves
to new conditions why should they not
be able to readjust themselves to new
couditions 7 Those who come into any
special difficulty we can look at it but
highlighting and bringing up this matter
and talking of all sorts of difficulties

A
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creates in their mind a doubt; should
they stay there and face these difficul-
ties ?

SHRI GODEY MURAHARI: The
difficulties have already arisen.

SHRI DINESH SINGH : And it is
in this context that we have to look
at this problem. Let us try to help them
by discussing this among ourselves but
not talking about it in a manner which
would create difficulties for them.

SHRI GODEY MURAHARI: Sir,
he has not answered my question as
to whether this problem was raised in
the Commonwealth Prime Ministers’
Conference.

SHRI DINESH SINGH: To my
mind the whole question is, it is for
those people to make an adjustment
where they are living. This has nothing
to do with the Commonwealth Con-
ference.

SHRI MULKA GOVINDA REDDY
(Mysore) : Not that we are inviting
these people to come to India. If
these persons of Indian origin are
thrown out from those countries I would
like to know what steps the Govern-
ment is going to take to secure ade-
quate compensation for them from those
countries from which they are thrown
out either directly or through the
British Government. I know it is the
moral and legal responsibility of the
British Government to give these people
of Indian origin who hold British pass-
ports all protection and in view of the
fact that stringent immigration laws are
being passed by the UK. and they are
not welcoming—even though it is their
responsibility—these persons of Indian
origin who are thrown out of Africa
to settle down in the UK., may 1
knew whether the Government of India
is going to bring pressure on Great
Britain to see that their responsibility is
discharged failing which they should
pay adequate compensation to them so
that they can be settled in India ?

SHRI DINESH SINGH : Sir, this
time I am seeking your protection.
This is exactly what I have been saying.
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As the hon, Member has suggested to
we become the self-appointed guardians
of all people of Indian origin all over
the world?  This is exactly the kind
of approach that has created this pro-
blem.

SHRI DAHYABHAI V. PATEL:
Yes; we must be.

SHRI DINESH SINGH: The hon.
Member may but I do not think that
we should do so. This is what is creat-
ing all the trouble. It is really for
them to ask. This is the kind of pro-
blem that gets created if we want to
become the self-appointed guardians.
Let those people raise those questions.
If they need our assistance on humani-
tarian grounds and that sort of thing,
we shall give it, But if we start like
this and create the impression that we
are going to look after all people of
Indian origin wherever they are, then
they will all get disturbed in those
countries. Their countrymen will begin
to doubt them as to whether they are
looking for a future in those countries
or whether they are looking for our
interference, and I would beg of the
hon, Members to bear in mind that they
are already passing through difficulties;
let us not try to create more difficulties
for them.

SHRI MULKA GOVINDA REDDY:
We are not creating difficulties. The
point is, the British Government is
evading its responsibility, is escaping
its responsibility, to provide protection
to those persons of Indian origin who
are thrown out of Africa and is it
not our duty to see that they are pro-
tected ?

SHRI GODEY MURAHARI :
Sir, I am amazed at the hon. Minister’s
answer. He says that the Common-
wealth Conference is not concerned
about this but this problem is nothing
but the problem of the Commonwealth.
This is the creation of the Common-
wealth.

SHRI DINESH SINGH: I did not
say that. If the hon. Member would
only carefully listen to what I say
perhaps all these doubts will be removed
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but because he has already thought of
something he would not listen. 1 said
1o my mind this question is a matter
.of adjustment between the people
living in those countries and their
colleagues and I would place more em-
phasis on that than on discussions in
the Commonwealth,

SHRI MULKA GOVINDA REDDY:
He is avoiding an answer,

sto WIE wWgrT (fxeet): & oo
AT FE1T 7 g7 AT T F 99 1z
ag FEa & T v &1 o frea-
fafedr a7t g A1 @ ag favga vF
fara 9T F A4S Ha9 A & fonw
FY T LT F7 72 AI0F ST AW
gy aifefsa % g, zfemw anfefam &
$, 48 WA FAVE 59 417 o0 fzawa
% gwg, #Eac F oquy, Y AfAw
qZFAT &1 HT47 = AT GIA AVE
FIT g7 TZMEAT 57 A AT GEA FA0)
ag a1z g fr el gAsy wvEr
FIGE 4 ag A1 Fgr a1 fx arfewam
q ST &0/ g a0 A% A A3 fET-
fafsfady ar v fepfafafast ax
TET A (AT AT AVERILNET T &
Tqdt @ far fo= ot ZAR gamwT gav
YT & AW F IAF 0% AfqF freEr
2T §TR 9T FET & 7 AT A
7z 72 quAA % zwet gaa difaar
¥ afimraEq 3% A9 IE WAAAT
T QT 8 | UZFEEAT 1 A1 fager we v
T T IEW FeT Pr rgseEne &1 A
21 e aferor s F fRt 3w W 3w
Freqezad G 97 TFU T T A7
Tt o¥ gEw Afm a9 AU gHa
fear, A9 AT A FTAFAA |

It is a matter of adjustment between
the hangman and those who are to be
hanged.

afrw 721 9v 2 AT e e
Fo AfaF Feea £
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MR. CHAIRMAN : Dr, Mahavir,

you are going against my appeal by
making a speech. All others have gone
on wonderfully and I am most grateful
for the way they have put their ques-
tions,

Tlo AR WFWWR : ¥4 997 g & %
AR ATFT AT AfAF frerad a7
2 auarAr ? avw J3a< A7 a7 fF aur
ATHT F 29 G A F1E qeaq frar
g % w17 717 adi 7 fraT garwr we-
AT FT GUA TIET G IWT WA AT
AFATAAT £ AT FH IAFT 21T AGEAT
9T FT AFA F AL FAT FY AHA § ¢
/T A 9F AR 3ETE 0 g1 gAY {5 17-
AFTEATE |,

MR. CHAIRMAN : Again you are
making a speech.

o AT RgW@X :. & TG 4

far sfraaasAT 2

=t faqw fag : 3wt "z, @@-
Hg Agey F adY 9z F21 05 99 FEv
& St 1% Zay freRard 98 §,
At feErEw qew 8, § A fr
AR A€ FA 9% 9gAd 77§ 4@
f& #21 WA 9z FZ1 | 98 9% A9
AHRT AL HZ A AT ARE & AR GE
@ 7 feard Ay 2\ agf guE F
qart 4@ ¢ f5 & . 9% v § Ui
HAM IR HIARG AFF TV AE F ART
ARA F 1 AR AT R AL YL L

Lo WWE WEEIT . H9T FET TA-
Fazfraq

st few fag: ST o gA AN
F4T 92 40 *31 & AT FEAD
fFRTT AET 2 A gad uTE 1 A
z ARRifma MIgA T gH §°F fqu
ST § FT GF § TX W@ & (6 @R
e R aA AT )
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DR. BHAI MAHAVIR : The hon.
Minister has said that on humanitarian
grounds we are trying to take interest.
Now do these humanitarian considera-
tions mean legal responsibility in the
view of the Minister ?

SHRI DINESH SINGH : I should
have thought it is more than legal.

SHRI C. D, PANDE (Uttar Pra-
desh): The hon. Minister for Exfernal
Affairs has been taking a purely legalis-
tic and technical line all along, Does he
not belicve that the question is not
whether they hold British passport,
Indian passport, Tanzanian passport or
Kenyan passport ? All people are be-
ing persecuted because they belong to a
different race, because they are Indians
or Asians. Does he not realise ihat
even those people who are of Indian
origin and have legal passports are meet-
ing the same fate ? In view of these
things, can we take shelter under the
legal thing and that we cannot do any-
thing ? We did something in Burma
and we got some relief for the people
when they were driven away from
Burma. We are having conference afier
conference as regards our citizens in
Ceylon and I think that it is proper. In
this case I really fail to understand how
the Government can say that they
chose to be British citizens, they chosc
to be local citizens and they chose to
be Indian citizens. 1If that is the situa-
tion. you cannot have any respect in
the world. Indian people do feel about
the treatment that our people are get-
ting clsewhere. (Interruptions). If that
is the situation, Indian people would
not appreciate the stand taken by the
Government. 1 feel that the Govern-
ment of India should take a strict view.
Otherwise, they will be failing in their
duty. We are all great believers in
Afro-Asian solidarity. Do you think
that the action of these four or five
Governments leads to solidarity? Can
vou persuade Indian people to have
any sympathy for those who are driving
out their people, not on technical
grounds of this passport or that, but
because they are Indians and they are
Asians. The Government should

[RATYA SABHA]

594

to a matter of urgent
public importance

realise that this is the issue. May I
know whether the Government will
cease to have a persistently legalistic
and technical view of it ?

SHRI DINESH SINGH : The hon.
Member is very much elder to me and
1 greatly value his advice. I have al-
ready indicated that where the need
came, the Government took action to
give assistance. Why should he doubt
now that if there is any need in futute
we will not do s¢ ? But I do not hope
that he expects me to function beyond
the law. We are a legally constituted
Government and we have to function
according to law,

SHRI A. P. CHATTERJEE (West
Bengal): I would express this opinion
before I ask a question of the hon.
Minister. As far as this question of
persons of Indian origin in Africa is
concerned, it is certainly delicate and
the delicate question has been made
more delicate by the fact that the
persons of Indian origin have refused to
integrate themselves—I am wusing a
strong word in the Afiican community,
I fail to understand how persons of
Indian origin, for example, in Kenya,
could look up to Britain for passport
and they really sought the UK pass-
port, thus refusing to absorb them-
selves in Africa. Was it because they
considered themselves to be a kind of
Brown aristocracy side by side with the
White aristocracy and thus they alienat-
ed themselves from the African com-
munity ? In any event, my question to
the hon, Minister is this. Is the hon.
Minister taking steps to induce the
minds of these persons of Indian origin,
if not directly, at least indirectly, wher-
ever there may be our people in various
parts of the world, that actually their
fate lies with the people of the country
where they have been earning their
living and if they cannot absorb them-
selves, if they cannot integrate them-
selves with the communities of those
countries where thev are making their
living, they will render themselves liable
to great catastrophe and calamity ?

SHRY DINESH SINGH : What am
I to do? The hon. Member makes one
suggestion and then the hon. Member
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has accused me of making it, I leave

it to the House.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I just explain this point?
A distinction will have to be made bet-
ween a legal tesponsibility and moral
responsibility. Indirectly we might be
causing injury to the interests of those
who should 1dentify themselves with
those countries, whether it be Ccylon.
whether they be African countries or
any other country. There is an estab-
lished international law. People have
gone from the UK to Australia. Can
they say they are all of British origin, if
there is some difference of policy bet-
ween Australia and the UK and that
they should support the UK Govern-
ment ? Let us understand the interna-
tional position. Neither by this debate
we are following.

(h « ruprions),

MR. CHAIRMAN : Will you kindlv
put a question ?

SHRI AKBAR ALT KHAN : 1 am
just asking what is the internativonal
position regarding those who have es-
tablished themselves in other countries
as citizens, That is No. 1.

SHRT M. RUTHNASWAMY (Tamil
Nadu): Is the hon. Member clarilying
on behalf of the Government or asking
for clarification ?

MR. CHAIRMAN : If you have any
question for clarification, kindly put it.

SHRI AKBAR ALI KHAN : I am
asking the hon. Minister to let me know
what is the legal, international position
regarding those who go out and estab-
lish themselves and acquire the nationa-
lity and citizenship of those countries
generally.

MR, CHAIRMAN : T think he has
explained his view quite well. Bir.
Kaul.

DR. B. N. ANTANI (Gujarat)
Learned people have put their questions,
How long should I wait ?

MR. CHAIRMAN : I made a pro-
mise that I will call you.
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SHRI M. N. KAUL (Nominated) :
This should not be dealt with as a legal
or constitutional question.  Wherever
the welfare of Indians and pcople of
Indian origin is concerned, this House
and I think the Government also is un-
animous that it is the moral and humani-
tartan duty ot the Government of India
to look after their welfare, There can-
not be any dispute on this question and
I do not think the Government have
taken any other stand. I had occasion,
in another capacity, to see some papers
and 1 think the hon. Minister will pleasc
consider my suggestion to lay on the
Table of the House all the representa-
tions the Government of India have
made to the Kenya Government all
these years. Tt will speak very well of
the Government of India. They have
done all that is possible. Perhaps that
is not published by the Government of
India for diplomatic reasons. The real
trouble is with the Government of
Kenya. The Government of India have
told them, have represented to them.
The House should apply its mind and
the Government should apply its mind
as to what is to be done in such a situa-
tion. They have represented everywhere.
at the Commonwealth Conference, and
in every other place, where this question
has been raised. They have done their
utmost to put forward the Indian case,
but the trouble is that the Government
of Kenya has turned a deaf ear. ‘What
is to be done ? That is the problem.

MR. CHAIRMAN :
answered it,

He has already

DR. B. N. ANTANI : 1 am one of
those who appreciate the difficulties of
the Government of India in this * very
delicate question, with which I have
been associated for the last sixty years.
Possibly the hon. Foreign Minister was
not born on that day. I am happy to-
day that we have got a Minister who
has, from one step to another, gone to
the top of the ladder so far as the
Foreign Ministry is concerned. So, he
knows the question. I will, therefore,
ask him one question about Indians,
particularly 1n Zanzibar and Kenya. Is it
not a fact that when some of the Indians
visited last month~—the question put by
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my friend, Mr. Lokanath Misra, was
not properly understood—when some
representatives of the Indian National
Association of Zanzibar of which I have
been President for forty years—visited
Dethi during November they wanted to
see the hon. Foreign Minister, Shri
Bhagat, who was refused even to enter
the cottage or house or the palace of
my friend, Mr, Jomo Kenyatta? He
was not available to meet us, Then we
enquired for the hon. Deputy Minis-
ter. He was on tour and he was not
available. Then we went to some Sec-
tion Officer. With the technicalities of
a Pandit ihe started quoting to me some
articles. ‘The question was this. Therc
is a notice by the Government of Zan-
zibar asking all Indians—whatever my
learned friend says, Indians of Indian
origin, Indians of Indian nationality,
Indians who have accepted their citi-
zenship, it is a broad question—to sur-
render their title deeds of all immovable
properties up to 28th February. We
know fully well that with all their lip
sympathy the Government of India will
ultimately be able to do nothing because
they have not done anything, they have
not got the will; they only show lip
sympathy “we are with you”; if I weep,
the Prime Minister begins to weep with
me; that is the ultimate of it. Knowing
that fully well we found out a solution.
1 proposed that these people whose pro-
perties would be ultimately confiscated
virtually and would be given no com-
pensation—I am a poor man; I am a
simple man; I cannot think of interna-
tional organisations, etc,, etc.; if I
brought some stocks here and pay you
duty, shall T be allowed to dispose of
those stocks in the open market ? T was
denied that. I must submit to the
mightiest of the mighty and the corrupt
of the corrupts, the State Trading Cor-
poration. Why is that ? That is num-
ber one.

The hon. Foreign Minister has been
in the past very sympathetic. When
there was Zanzibar revolution, he went
out of his way. He took personal pains.
He showed sympathy with us and those
who brought Zanzibar cloves were
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allowed some sort of facilities whereby
those poor creatures were able to rehabi-
litate themselves. This is denied to
them today. I ask one question. One
man called Mr. Jatta, who was a
refugee from Kenya, came here three
years ago and he wanted to rehabilitate
himself in Delhi. The hon, Minister of
Information and Broadcasting and the
hon. Prime Minister herself wanted to
help him and ordered 1000 T.V. sects
for our broadcasting system. The poor
man brought them here and the result
was that Rs. 5 lakhs had been locked:
up up to now and he is not yet paid on
account of the redtapism and other
complications. In view ¢f all this what
shall T say and how many calling-atten-
tion notices shall I give, except weeping
at your doors ? 1 made some practical
suggestions. I had asked a few ques-
tions in this House. At that time the
External Affairs Minister had no infor-
mation, Three months after I got one
paper in which information was given in
which the External Affairs Ministry had
admitted immense Ioss of properties,
that millions and millions had been lost.
Will the hon. Foreign Minister instead
of being agitated and trying tc weep
with me see one thing that their High
Commissioner in Dar-es-Salaam is a
supine creature, that he does not help
them ?

SHRI. DAHYABHAI V. PATEL :
He has always been like that.

DR. B. N. ANTANI : Not only
that but he hardly can visit or ever visits
Zanzibar. I would not weep that way.
What happened ? I myself met my
friend, the Deputy President of Tan-
zania, Dr. Karume. He said. “Your
High Commissioner never comes here,
never visits me”. Then I requested the
Government of India to create a post
because Zanzibar is a separate State
which thas for certain purposes merged
with Tanzania. I requested that there
should be at least one Deputy High
Commissioner, Resident High Commis-
sioner, to help the Indians in Zanzibar.

MR. CHAIRMAN : You have stated
enough of the troubles of the Indians.
You put a question,
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DR. B. N. ANTANI : Now I will
ask my questions. I will be very brief.
Firstly, will the hon. Foreign Minister,
in view of their plight, allow them to
bring their stocks and dispose of them
in the free market ? Secondly, will the
hon, Foreign Minister enquire in the In-
formation and Broadcasting Ministry
and see that the case of the poor man
who has been suffering for the last three
vears is expedited ? Thirdly, what has
happened about appointing a Deputy or
Resident High Commissioner in Zanzi-
bar who can be in day-to-day contact
with the suffering few that have remain-
ed there ?

SHRI DINESH SINGH : 1 am grate-
ful to the hon. Member for the kind
ieferences he made about me., 1 can
only say that I shall be very happy to
discuss all these matters with him.

St TR (ITAT F3W) ¢ A,
ATET &Y g FTAFIHT & 1 TH A
F1 AT I9FAT T g F A9 A9
ifer aifrsa gad-gmq & qiwe
gl oM g

ft fem ;. wrw w@F wfRE

st AR ¢ FAT ATET AT
AW AT UTHFAT AZIET £ IAFT AE
o7 7Et & fy fava 7 fyad goig
T g W 99T FY T g A fafavev
TN FYCITT AT A4 FvAr Aifza
WX A aT T ogAr AfEd

o fee feg: 7w TET 70

st ToATemw . gge qifarara
wdtse  wifag A, 7g wifFar-
Fgeedt udiwz 747 & fFow ew v
FX ar fafarry g #:0
SNt fRAw  fag: gemfy wgEw,
AAAT 3T AT AT {AAE ACER
¥ 397 qgx qiardefaTg
WA@® I FAA] v
T HAGET I N AT & 98 AGN

public importance

Fz A% & 5 dogd 7 qifwa-
A2f7a7 g1 AF-AAT AT IISH-AAT AT
a7 g & F¢ qieardEfor ad
g1 AT &1 wgvas) FT GFE W 9§
At £1¢ qriwn&fras 27 aqwar i
F oifAmeT § 7@ AT A Am A
gt T99 7

MR. CHAIRMAN : You put a
question.

SHRI DAHYABHAI V. PATEL :
He is a blue-eyed boy of Nehru,

! TTRE ;. A\, 4 98 FEAr
wigaT g fF w9 #1990 0% AT
ug AT T GEA Ar v =ifEd o
qUE FE AT TET 31, AT gL,
F1Z AgT®T 27 av {FAEY AW &T €,
9z A F1 A9 UF g, AT 49
oft feaor fag ot &1 387 9@ &
AR AT A | WA AT HA OF
2, T AT FY THA F7 AVHIC FIIAT
g7 =wfgd | o 9w g & 5 iy
GE B S R T
WAA AN H B

oft faam Tag: oF A oW, =T
gl

=it TreATTEY @ A fgAw fag
T2 WA § A1 3 WA 0T FT AW
gusrr FifEg ) WA 39T a1 05 |l
FHT Z1, ST AT AT F q@A T AA
TF g

" TF gET g3 qET

a7 dfza T,

qrgd wIfT 9w oF faFeT,

g fafer aEr a7

Al gF A0 AT OF TRA F AT H
AT AT FHTS FAT 8 |

st o Wo FAWVT : TFATTAT 1,
SUAY § TR ATAT TAHATEY |
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TS AW TTAT 2, TZ 14 T 7 1 THH
Y AEd | w7 ArAAA AT AAZTAE
o9 q97 a7 g FF A1 9™ A9 & #r
AR GACET SHFT HA o {07 707
o 3o 78 § 5 o3 fafeor mowns fow
s 1T |7 a7 wwET 7 S qreAE
AT AN 75 §, AVHICF Ig AA17 &7
% sig sar 21 g7 & Aeiew e
ar fev fafrer amfe av S o=
AT IS0, TET | A7 o Farg & fammer
q IS U1 IAF T F I3, iFA AT 357
213 73 {7 o7 o7 a3 ToadeRe
FZT & AT TAF UITCERE FYAT O |
T G FA@T {1V FAA T AU AL
F AfTrR §, & 4w 28 TIAIT H FOG
ST 7 § A AT AefE g st T
gatT @ avg 7 7 faui v W
&1 T 1T W) g F i fawg
T F ACHT IT IAHT THET FT FE
|qATH R0 | &, | e faese
TS FEAT gt § 6 4 av faww w
AT T FF E | A ¥ AT §
frs g ifw fama &1 il 21y
fawa &7 amirar s@ aF 98 Tor
TG ga 999 @ ) famm = amten
9 ENT | 99 GgT 9% FTHacd
FThG gS 91 I T Hely Fgy 7S A
AR CIEC AR ECE U T 2RO
g ufEu T s Negag F AW §,

MR. CHAIRMAN : I quite under-
stand. 1 am one who believes in a
World State. There is no question about
it. You and I agree. Now, I want you
to make a suggestion. Otherwise, you
go on making a long speech how we can
rebuild the whole world.

N AR . N, oAy ey 3
a9 | T8 fawa wue F, fauw w4
g @ gATa §9H | AU §E AR
wa agi 7% Y 9 TaN AT IW FT IR
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ST AMEQ 4T | A2 I8 A 97
FZT T, Y HIUTAF 999 F7T A7,
13 fava &7 OF 97 F771 IC, T I
99 3, HIAAT SASAFTT T AR gESQ AT
TF €, HT ITFN GHEAT FT AATATT FA
FHTT 3% feaw anbvfom @@ €
gr At uar sfemm sfvfom & o
qfremar 1 1 WY § IHFT 7 THeS qgl
FIAT | ST 2T &7 Arfefaa 7@, A Fat
F1 fadtaq AgY, ag A= sfeam snfihm
gt AT A T w FEER AG A
e A &, gA A sEar AT o
78 &% T § 1 | ¥ 9 ¥ o du
TEY £ | WIREad & &1 &’ 9 fagre
F1 X AfAw | Y iz Sz § T
I WRW AR fagre F Aw IAwt qgh
¥ i forg @ 2, T faw
F ¥ fa g &, v 9g g
qEY £ 39 & S I ST |

MR. CHAIRMAN : Mr. Rajnarain,
I tell you, you have already taken ten
minutes. Kindly put the question. In
fact, I would like to tell you this. Al-
ready 22 Members have taken part in
this. T am going to refer this matter to
the Business Advisory Committee for it
to say what it is that I have to do—
where five names have been put in,
whether I have to allow all those Mem-
bers. 1 am going to put it to the Com-
mittee. And this is an example where
nothing can be done. A Calling Atten-
tion Motion becomes almost a debate
and goes on for two hours. I think 1
may have to suggest that ip half an
hour a Calling Attention Motion has to
be over; I will also see how best we
can testrict the number of speakers. 1
am only allowing this as a trial and
error method. I can be as soft as butter
put I can also be as hard as steel. But
1 am going to refer this question to it, It
has become impossible for me In the
matter of questions, we have nicely
come to a conclusion that more than 10
minutes are not to be taken up for any
question. That is going on all right. And
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this matter also should bg decided. I am
exercising as much patience as possible
in trying to give an opportunity to
many, But this will not occur hereafter.

s TAATCAN . FWT,  HE,
AR & 7 GATT F5 AT § AT ATAT
& firdad &% | 9 gaTe e 6
fFe% T gadr wfem g, F9 fFR
A AraT 2 1 A AT T T A T
g ¢ fF 98 g s o faa
F YT FIT AF & FHL Fg, A
T gua HEAATT FY ga@aAl a9 g3
& B ot i ¥ goa. @A AT an
g, faa amfaar s g g St
28 FEA FT TTHAT AT @ &, SA4!
gfy, S99 §R AT F7 fgweT
FL, T WILT T, 9T 2 & T
AR YT ToaA F1 @ F g, 3@
av 9t a8 fF wmAager g sgAr Aiar
qIS o Fe aZ TG G (AT AT FFAT
fF gw wmwmaeT 7 ) SR gHR 99
TG F1, {9967 597 0F AEAEE
g1 ) uF ST Y FE) o gifa & sa
g AGT FAT Arfgw, ATg IfeAT
atfefom o a1 7 7w, wra fadea
A o7 4 A | Af6 T 787 F fadee
B & q1g WY IAHT grafa ST o Gr
&, ITH @A F1 58 gfv w1 A€ fae
Y & a1 3 AT WTAATHT 8 AL A
q Wy qefd S avaar &1 SEd
g o gfr 9 foadr sfus & sfus
FATS 9T WHY TH F9TH T IBT G5
g 3% afgeea gsmr =T

PAPERS 1AID ON THE TABLE

AupIT REPORT (CiviL), oN REVENUE
RECEIPTS, 1968 (1N Hinbi)

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
JAISUKHLAL HATHI): Sir, on behall
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of Shri Morarji Desal, I beg to lay on
the Table a copy of the Audit Report
(Civil), on Revenue Receipts, 1968
(in. Hind1). [Placed in Library, See No.
LT—297/69).

Tue CINEMATOGRAPH (CENSORSHIP)
SECOND AMENDMENT RULES, 1968

SHRI JAISUKHLAL HATHI : Sir
on behalf of Shri Satya Narayan Sinha
also, I beg to lay on the Table, under
sub-section (3) of secction 8 of the
Cinematograph Act, 1952, a copy of
the Mmustry of Informaton and Broad-
casting Notification G S.R. No, 2191,
dated the Sth December 19638 (in Eng-
lish), publishing the Cinematograph
(Censorship) Second Amendnient Rules,
1968, [Placed in Library See No. LT—
297/691

STATEMENT SHOWING THE ACTION

TAKEN BY GOVERNMENT ON THE VARIOUS

ASSURANCEs ProOMISEs aND  UNDERr-
TAKINGS

SHRI JAISUKHLAL HATHI : Sir,
1 also beg to lay on the Table, on behalf
of Shri Raghuramaiabh, the following
statements showing the action taken by
Government on the various assurances,
promiscs and undertakings given during
the sessions shown against each :—
(i) Statement No. XI—Fifty-
eighth Session, 1966.

(n) Statement No  XII—Sixtieth
Session, 1967.

(m) Statement No  VII—Sixty-
second Session 1967,

(1v) Statement No VII—Sixty
third Session, 1968,

(v) Statement No. V—Sixty-
fourth Sesston, 1968.

(vi) Statement No. IV—Sixty-

fifth Session. 1968.
Statement No. II— Sixty-sixth
Session, 1968
(See Appendix LXVII,
14 to 20.)

(vir)
Annexure Nos,

TWENTYFOURTH RFPORT OF THE
COMMITTEE ON PUBLIC UNDER-
TAKINGS (1968-69)

SHRI NAND KISHORE BHATT
(Madhya Pradesh): Sir, T beg to lay



